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App1icant(S):--' 

.Rospondant(S):' 

Advocate for the Applicant(S)- 4c_ 

ocatc.forheries ,ondant(S):--' q'Mc-

Nôtes of the Registry 

• •:•• 	 x31.8.2005 
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d/C. F. , 	s. •0/- 

 

Dy. Re#trar 

• 	 ' 

•Otdgr of the Trbuna1, 
-- 	- 	 - 

Present : Honble Mr, Justice 0. 
Sivarajan, 'Vice-Chairman. 

Heard Mr. M. ,Chanda, learned 

counèk for the applicant and Mr. N. 

hi. A1ned, learned Addl. C.G.S.C. for 

the respondents. 

• 

The applicant had been seeking 

for a transfer to .Agartala since2tO3ó€ 
1 mough a 1ransfer order gas" issued In 
September 2004 he was not Qiven traris-

fer to the'place of cholàe..Itis 
1stt?d: that' theapplicant. has made 

1 representation seeking for modifica€- 

1 ion of the transfer' order on 25.2.05 

l(Annexure 7. Moretthan 6 months 

have elapsed since the date of repre- 

sentation. The respondents will inform 

ithis Tribunal as to what happen to 

jthe request made by the applicantin 
,aflnexue. .7. The respondents will 

also inform this Tribunal whether 

1 there is any vacancy inartala, 
The Standing counsel is directed to 

get instruction from the iespondents 

wjthjri one week. 

Post ori'15.9.'2005, 

• 	 ' .: 	 '• 	 • 

'

Vice-Chairman 

mb 	 ' 
S 
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15.9,05, 	Mr.M,Chanda learned counsel for the 
applicant is present and submit3 that 

even to-day no response frcx the respondents r 
in regard to his representation 4, Mr.M.U, 
hued learned ddl.C.G.s.c. sithmtts that no 

reply has yet been received to the letter 
• 

	

	sent by him to the respondents, Thecounse1 

for the applicant submits that in view of 

H h4presnt  fmily.dtcumstanceof the 
I 	 - 

	

• 	j$icant a transfer in 	semé place at 
'Attala is urgently required The Mdl, 

G.S.C. will get further instructions from -:: 	• 	) 	( 
the Respondents in the matter on or 'before - 	
30.9.05. 

( 

Post the matter on 4.10.05, 
'L 	) 

f) 
Vice-Chairman 
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• 	4.10-. 2005 	Heard learned cOunsel for the - 	 --•• 	 .,. 	 •, 

-. 	 parties. Judgment delivered in open 
SO ( J) 	 Court, kept in sepaite sheets. 

Issue urgent cy 	 The O.A.is d1sppsed of at the 
J. 

Order dated 4 • 10.05 pasod 	ajssi°n 5tage 'itseU! in terms of the 
& 	 C 

	

eparately in thi case, 	 order. 
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4.10.05 	, By Order 	bb 	 I  

- 

fC.: 	-: • 	 .. .-:. 	 • 

	

PC
O77 	-"• 	

•---•- 

	

f. •---,••• 	• 	_; 

• 	 • 

g ,  -V 	 - 	 •'.•4 • _ 	-, 

.-••- 	-, 	- 	 • 	 • 	 - 	 S 	 • 



/ 

CENTRAL ADMIMSTRATIVE TRIBUNAL::GUWA}JATI BENCH. 

O.A. No. 228 of 2005 

DATE OF DECISION: 04.102005. 

Shri Manash Bhattacharjee 
	 Applicant 

Mr.M.Cband a 
ADVOCATE FOR THE 

APPUCANT(S) 

- VERSUS- 

Union of India & Ors. 	 RESPONDENT(S) 

Mr.M.U.Ahmed, AddLC.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR. JUSTICE G. SIVARAJAN VICE-CHAIRMAN 

THE HON'BLE MR.M.K.MISRA, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 228 of 2005. 

Date of Order: This, the 4th Day of October 2005. 

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR M.K.MISRA, ADMINISTRA11VE MEMBER. 

Shri Manash Bhattacharjee 
S/o Shri Madhusudan Bhattacharjee 
Working as Postal Assistant 
Melaghar Sub-Post Office 
P.O: Melaghar 
Dist: West Tripura 
Pin-799 115. 	 .... 	 Applicant. 

By Advocates S/Shri M. Chanda, S. Nath, G. N. Chakraborty & S. 
Choudhury. 

- Versus- 

The Union of India 
(Represented by the Secretary 
to the Government of India 
Ministry of Communications 
New Delhi. 

The Chief Post Master General 
North East Circle 
Shillong -793 001. 

The Director of Postal Services 
Tripura House 
Agartala - 799 001. 	 .... 	 Respondents. 

Mr.M.U.Ahmed, AddI.C.G.S.C. 

ORDER(ORAL) 

SIVARAJAN J(V.Cj: 

The applicant while working as Postal Assistant at Melaghar 

SO, he was transferred as SPM Gumati vide order dated 30.12.2004 

(Annexure-5). His grievance is that though he had made a 

representation for a transfer to Agartala where his old-aged parents 

are residing as early as on 23.9.2003 (Annexure-2), the said request 

A_~~ 
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inspite of it being recommended by the Chief Post Master General 

evidenced by communication dated 28.10.2003 (Annexure-3) was not 

considered while effecting the general transfer as per order dated 

30.12.2004. It is stated that the third respondent had considered the 

requests of other persons and had obliged them as is evident from the 

transfer order itself (vide Si Nos.12 and 21). 

	

2. 	Mr.M.Chanda, learned counsel for the applicant submits 

that the applicant's father and mother are suffering from serious 

ailment and that there is no body to look after them except the 

applicant. He further submits that there are vacancies available at 

Agartala and that till the applicant Is posted to any one of such 

vacancies, he may be allowed to continue at Melaghar itself where one 

post of Postal Assistant is even now lying vacant. Counsel in the above 

circumstances seeks for a direction to the respondents to modify the 

transfer order by transferring the applicant to any of the office at 

Agartala and in the meantime to retain him at Melaghar. 

/ 	3. 	Mr.M.U.Ahmed, learned AddI.C.G.5C. appearing for the 

respondents submits that though he had written to the respondents for 

the opinion sought for in the order dated 31.8.2005 namely as to what 

happened to the request made by the applicant as per Annexure-7 and 

as to whether any vacancy exists at Agartala, there is no response 

from the respondents. The Standing counsel also submits that he Is not 

In a position to say as to whether there Is any vacancy at Agartalp or at 

Melaghar at present. 

	

4. 	We have heard considered the rival submissions. We are of 

the view that this O.A. can be disposed of at the admission stage Itself 

with directions. Since it Is not sure that the Annexure-7 representation 
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made by the applicant before the third respondent has been disposed 

of we direct the said respondent to pass orders on the said 

representation taking into account the contentions of the parties as 

noted above and to pass a speaking order thereon within a period of 

six weeks from the date of receipt of this order. Having regard to the 

fact that the third respondent had already obliged other persons with 

reference to other representations if there are vacancies at Agartala, 

the applicant can also be given a posting at Agartala In view of the 

circumstances pointed out by the applicant and noted above. Until 

such an arrangement Is made, If the vacancy held by applicant has 

already been filled up and if there exists a vacancy at Melaghar to 

accommodate the applicant and the same will also be considered as 

directed above. 

The O.A. is disposed of at the admission stage itself. The 

applicant will produce this order before the third respondent for 

compliance. 91 

(M. K. MISRA) 	 (G.SIVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

it 
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IN THE CENTRA ADtPATJVE BUNAL 
( 	P. 	t L.'. 

GUWAH CHiiAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	12005 

Shri Manash Bhattacharjee 

-Vs- 

Union of India and Othets. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATiON 

1999- 	Applicant was initially appointed as Postal Assistant and joined at 
AgarLala. 

22.08. 2001- Applicant after serving for a period of 1 year and 4 months was 
transferred and posted at Melaghar Sub Post Office to 
accommodate one Smt. Prania Chakraborty, who was transferred at 
her own request. (Annenre-1) 

23.09.2003- Applicant submitted one representation addressed to the 
Respondent No. 2, praying for his transfer and posting at any office 
of the Aga.rtala on hunianitarian ground. Mother of the applicant is 
suffering from fatal disease of cancer and father of the applicant is 
also bed ridden after a surgery due to spondylitic Myaeolopathy, 
therefore, the applicant being the only son prayed for transfer and 
posting in and around Agartaia to look after his ailing parents. 

(Annexure-2) 
28.10.2003- Chief Postmaster General, N.E. Cirde, Shillong, requested the 

respondent No. 3 (Director of Postal Service, Agartita) and desired 
to consider the case of the applicant for posting at any place at 
Agartala. (AnnexwEe-3) 

01.07.2004- Applicant submitted another representation praying for his transfer 
and posting at any office of Agartala, Respondent No. 3 after 
receipt of the said representation, informed the applicant that his 
case would be considered for posting at Agartala after completion 
of tenure at the present place of posting at Melaghar. (Annexure-4) 

30.12.2004- Respondents issued impugned transfer and posting order, whereby 
the applicant is sought to be transferred and posted from Melaghar 

1 

dP oQ±kW+. 
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SO to 5PM Gumati Project SO without considering his repeated 
representations and also without considering the assurance given 
by, the respondents to consider the case of the applicant for transfer 
and posting at Agartala. Be it stated that the applicant has not yet 
been relieved till filing of this application. (Annexure-5) 

30.08.03, 23.09.03, 31.12.04-Mother of the applicant is suffering from fatal disease 
and father of the applicant is also bed ridden after surgery due to 
Spondylitic Myaeopathy, which is evident from the Medical 
certificates issued from time to time. (Annexure-6 series) 

25.02.2005- Applicant submitted one representation praying for modification of 
the transfer and posting order dated 30.12.2004, interalia praying 
for his transfer and posting in and around Agartala, as because 
mother of the applicant is suffering from fatal disease of cancer and 
she is under treatment at Kolkata, applicant also stated that his 
father is also bed ridden due to spondylitic Myaeolopathy and has 
undergone surgery, but the representation is not considered till 
filing of this application. (Annexure-7) 

Hence this Original Applical:ion before this Hon'ble 
Tribunal. 

PRAYER S 
Relief (s) sought for. 

Under the facts and circumstances stated above, the applicant humbl 
prays that Your Lordships be pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 
why the relief (s) sought for in this application shall not be granted and on 
perusal of the records and after hearing the parties on the cause or causes 
that may be shown, be pleased to grant the following relief(s): 

That the Hon'ble Tribunal be pleased to set aside and quash impugned 
order of transfer and posting order bearing Memo No:- B1/GNL/2004 
dated 30.12.2004 (Annexu.re-5) in respect of the present applicant and 
further be pleased to direct the respondents to modify the transfer and 
posting order dated 30.12.04, by passing an appropriate order, 
transferring the applicant in any of the office at Agartala. 

11  Any other relief (s) to which the applicant is entitled as the Hon'ble 
Tribunal may deem fit and proper. 

Interim order prayed for. 

c2 	*LL1't 



During pendency of the application, the applicant prays for the following 
interim relief: - 

That the Honble Tribunal be pleased to stay the operation of impugned 
order of transfer and posting bearing Memo No: - B1/GNL/2004 dated 
30.12.2004 (Aimexure- 5) in respect of the present applicant and further be 
pleased to allow the applicant to continue in the present place of pos1ing 
till disposal of the case. 
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l ADM1NTSTRATTVE T] IBUNAL IN THE CENTRA  

GUWAHATI BENCH: GUWAHATE 

(An application under Section 19 of the Administrative Tribunals Act, 1995) 

Title of the case 	 O.A.No _-' s' /2005 

\, 

Shri Mansh Bhattachtrje. 	 : Applicant. 
-Versus- 

Union of India & Ots. 	 Respondents. 

INDEX 

SI. No. Annexure 
[ 	

Particulars Page No. 
1. --- Application 1-9 
2. --- Verification 	

. -10- 
3. 1 Copy of the transfer order dated 22.08,01. 11-12- 
4. 2 Copy of representation dated 23.09.03 -13- 

 
j 	

3 Copy of the letter dated 28.10.03.  
6. 4 Copy of letter dated 01.07.04. - 

7. 5 Copy of impugned transfer order dated 
30.12.04 

) 

8. 6 (Series) Copy of medical certificates. 2.j- 
9. 7 Copy of representation dated 25.02.05. 	_96  

Filed By: 

Date:- 	 Advocate 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUWAHATE BENCH: GUWAHAT! 

(An application under Section 19 of the Adni±nistrathre Tribunals Act, 1985) 

O.A. No. 	 /2005 

BETWEEN: 

Shri Manash Bhattachaiee, 

S/ o- Shri Madhusudim Bhattachaijee, 

Working as Postal Assistant, 
Melaghar Sub-Post Office, 
P.0- Melaghar, 
Dist- West Tripura. 
Pin- 799115. 

Applicant. 

-AND- 

Union of India, 

(Represented by the Secretary to the Govt. of india, 
Ministry of Communications), 	- 
New Delhi. 

The Chief Post Master General, 
North East Circle, 
Shillong-793001. 

The Director of Postal Services, 
Tripu±a State, 
Agartala- 799001. 

Respondents. 



I 
DETAILS OF THE APPLIcATION 

1. 	Particulars of the order (s) against which this application is made: 

This application is made against the impugned order bearing Memo No:-

B1/GNL/2(J04 dated 30J2.2004 (Annexure-5), whereby the applicant is 

sought to be transferred from Melagarh Sub Office to the office of the SPM 

Gunfi SO, inspite of repeated request by the applicant for transfer and 

posting at Agartala due to serious ailment of his mother who is suffering 
from cancei and praying for a direction upon the respondents to 

reconsider/revj.ew the order of transfer dated 30.12.2004 for posting of 
applicant at Agartala, in view of serious ailment of the mother of the 
applicant who is suffering from Cancer. 

Lurisdktion of the Tribunal: 

The applicant declares that the subject matter of this application is well 

lArjthjn the jurisdiction of this Hon'ble Tribunal. 

Limitation; 

The applicant further declares that this application is filed within the 
limitation prescribed under Section- 21 of the Administrative Tribunals 
Act' 1985. 

Facts of the case: 

4.1 That the applicant is a citizen of India and as such he is entitled to all the 

rights, protections and privileges as guaranteed under the Constitution of 
India. 

4.2 That the applicant was iriithtly appointed as Postal Assistant in the year 
1999 and joined at Agartala, Head Post Office. Thereafter, serving for a 

period of 1 year and 4 months, applicant was Lransferred at Melaghar Sub-

l'ost office in West Tripura vide order dated 22.08-2001 to accommodate 

one Smt. Prama Chakrabortv, who was transferred at her own request 
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Ae- 

from Melaghar to Agartala, since then applicant is serving at Melaghar till 

dale. 

Copy of the order dated 22.08.2001 is enclosed herewith for perusal 

of Hon'ble Tribunal as Annexure-1. 

4.3 That the applicant after his joining at Melaghar submitted one 

representation on 23.09.2003 addressed to the Respondent No. 2 (Chief 

Postmaster General, N.E. Circle, Shifiong), praying for his transfer and 

posting at Agartala Head Office or at any other post office at Agartala on 

hunumitanan ground. The applicant in his representation stated that he 

has completed his last 2 years at Melaghar and due to serious ailment of 

his father who is suffering from acute spinal cord problem and is unable 

to move. He also stated that his mother is suffering from fatal disease of 

Cancer who is under regular treatment at N.R.S Medical College Hospital, 

Kolkata and the younger brother of the applicant also died at the age of 22 

years due to brain stroke. In such a compelling circumstances the 

applicant requested to transfer him at Agartala so that being the only son 

of his parents he can look after his ailing parents in their real need. 

Copy of the representation dated 23.09.03 is endosed herewith for 

perusal of the Hon'ble Tribunal as Annexure-2. 

4.4 That it is stated that the then Chief Postmaster General, N.E. Cirde, 

Shillong, vide his letter bearing Nb. Staff/153-9/20(J1 dated 28.10.2003 

requested the Respondent No. 3 (Director of Postal Services, Agartala) and 

desired to consider the case of the applicant for posting at any place at 

Agartala as the applicant has already completed his 2 years of service at 

the present place of posting but surprisingly thereafter no action was 

I 	initiated by the respondents to transfer the applicant at Agartala. 

Copy of the letter dated 28.10.03 is enclosed herewith for perusal of 

the Hon'ble Tribunal as Annexure-3. 
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4.5 That it is stated that the applicant finding no response from the 

respondents regarding his Lransfer and posting at Agartala submitted 

another representation on 23.06.04 to the Respondent No. 3. After receipt 

of the representation dated 23.06.04, Respondent. No. 3 vides his letter 

bearing No. B- 583/Pt H dated 11t July' 2004 informed the applicant that 

his case would be considered for posting at Agartala after completion of 

tenure at the present office at Melaghar. In this connection it is relevant to 

mention here that the applicant was transferred and posted at Melaghar 

on 28.08.01 and after completion of 2 years of service at Melaghar 

submitted representation on 23.09.2003 praying for his transfex and 

posting at Agartala on the ground of serious ailments of, his parents but 

his request was not considered. 

Copy of the letter dated 01.07.04 is enclosed herewith for perusal of 

the Hon'ble Tribunal as Annexure- 4. 

4.6 That most surprisingly the respondents issued their impugned letter 

bearing Memo No: - B 1/GNL/2004 dated 30 11,  December' 2004, whereby 

the applicant is sought to be transferred from Melaghar SO to SPM 

Guniati Project SO 1  without considering repeated representations of the 

applicant praying for his transfer to Agartala on the ground that mother of 

the applicant is suffering from fatal disease like Cancer and father of the 

applicant is also suffering from disease of spinal cord and also undergone 

a surgical operation at Kolkata, after the operation he Is now paralyzed 

and undergoing regular treatment at Kolkata, therefore, the applicant 

being the only son requires to attend his ailing parents at this crudal 

stage. It is categorically stated that the respondents. inspite of their 

repeated assurance to consider the case of the applicant for his transfer at 

Agartala did not consider his case during the issuance of the impugned 

transfer and posting order dated 30.12.2004 which is unwarranted from a 	* 

model employer. In this connection it is relevant to mention here that the 

applicant was transferred and posted at Melaghar from Agartala to 

L+ 
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accommodate one Smti. Prarna Chakraborty, who was transferred and 

posled at Agartala from Melaghar at her own request but the case of the 

applicant for transfer at Agartala has not been considered more 

particularly when the mother of the applicant is suffering from cancer and 

requires frequent visits at Kolkata for her medical treatment. Therefore, 

the impugned order of transfer and posting dated 30.12.2004 is liable to be 

reviewed in case of the present applicant in view of the serious ailment of 

the parents and also at least on humanitarian ground. 

Copy of the impugned order dated 30.12.2004 is enclosed herewith 

for perusal of Hon'ble Tribunal as Annexure.. 5. 

4.7 That it is stated that mother of the applicant Mrs. Sangita Bhattachaee is 

suffering from fatal disease like Cancer and father of the applicant is also 

suffering from spinal problems like cervical spondylitic mylopathi with. 

paralysis which would he evident from medical certificate dated 30.08.03. 

23,0903, and 31.12.04 issued by competent medical officers as well as 

certificate dated 13.07.05 issued by the Jndian Airlines Authority, 

therefore, the applicant is required to attend the ailing mother very often 

for her medical treatment at Koilcata. It is relevant to mention here that the 

case of his mother as well as his father were referred by the authority for 

further medical treatment at Kolkata from Agartala. Therefore, posting at 

in and around Agartala in fact sought by the applicant to assist the ailing 

parents, every now and then, staying at a far off place at this critical 

juncture increases anxiety and tensi6n since the applicant is now 'only son 

to look after the ailing parent. The applicant is very much well aware 

regarding his limitation in the matter of transfer and posting but in the 

present circumstances he has no other alternative but to approach the 

Hon'blc Tribunal, for a direction upon the respondents to review his 

transfer order and for a further direction to post the applicant in and 

around Agartala. 
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- 	 Copies of the medical certificates are enclosed herewith for perusal 

of Hon'ble Tribunal as Annexure- 6 (Series). 

4.8 That it is stated that it would be evident from the impugned order dated 

30.12.2004 that one Sri J.B Rudrapaul at Si. No. 12 and Sri Santi Ranjan 

Kuri at SI. No. 21 have been acconunoda ted in their choice station at their 

own request but the case of the applicant which 'is more deserving in the 

facts and circumstances has not received such consideration rather he has 

been meted out with a differential treatment and such action of the 

respondents is opposed to the public policy. 

4.9 That your applicant after receipt of the impugned transfer and posting 

order dated 30.12.2004 submitted one, representation on 25.02.05 

addressed to the Respondent No. 3 praying interalia for modification of 

his transfer and posting order dated 30.12.04 on humanitarian ground. In 

his representation dated 25.02.05, the applicant most humbly submItted 

that his mother is suffering from fatal disease of cancer and has 

undergone surgery for the same and she is under follow up treatment at 

Kolkata and now she is bed ridden, applicant also stated that his father is 

suffering from Spondylitic Myaeolopathy and has undergone surgery and 

now he is bedridden and unable to do his day to day work without the 

help of others. In his representation dated 25.02.05, the applicant also 

prayed that being the only son of his bed ridden parents there is none to 

look after them. In such a compelling circumstances the applicant prayed 

hefre the Respondent No. 3, for modification of his transfer and posting 

order dated 30.12.2005 and also prayed for his transfer.  and posting in any 

place at Agartala so that he can attend his ailing parents but till date his 

representation has not been considered. It is relevant to mention here that 

the applicant was on leave w.e.f. 29.12.2004 to 17.03.2005 and joined on 

18.03.2005, served upto 04.05.05, however, agaih availed leave from 

05.05.2005 to till date, the applicant is on medical leave and till date he has 

not received any order from the respondents relieving him from his 

15 

o2 ±J+ 
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present place of posting at Melaghar. It is relevant to mention here that 

mother of the applicant also made an appeal before the Union Minister of 

Communication, for accommodating her son in and around Agartala, and 

on considering of the said appeal, the department of Post was requested to 

consider the case of the applicant but to no result. Therefore, finding no 

other alternative the applicant is praying before this Hon'ble Tribunal for 

an appropriate interim order staying the operation of impugned order of 

transfer and posting dated 30.12.04 in respect of the present applicant. 

Copy of the representation dated 25.02.05 is enclosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 7. 

4410 That it is a fit case for the Hon'ble Tribunal to interfere with and to protect 

the right and interest of the applicant by passing an appropriate order 

granting the adequate relief to the applicant. 

4.11 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief (s) with lel provisions: 

5.1 For that, the impugned order has been passed, without considering the 

repeated representations. of the applicant praying for his transfer and 

posting in and around Agartala on the ground that his mother is suffering 

from cancer and his father is also bed ridden due to spondylitk 

Myaeolopathy and has undergone surgery at Kolkata. 

5.2 For that, mother of the applicant is suffering from fatal disease of cancer 

and undergoing regular treatment at KoLkata and father of the applicant is 

also bed ridden due to surgery and the applicant being the only son 

requires to attend his ailing parents. 

5.3 For that, one Sri J.B Rudrapaul at Si. No. 12 and Sri Santi Ranjan Kuri at SL 

No. 21 have been accommodated in their choice station at their own 

q\ 	GL 
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request but the case of the applicant which is more deserving in the facts 

and circumstances has not received such consideration rather he has been 

meted out with a differential treatment and such action of the respondents 

is opposed to the public policy. 

5.4 	For that, respondents inspite of their repeated assurance to the applicant 

for his transfer and posting at Agartala has not considered the same while 

passing the impugned transfer and posting order dated 30.12.04. 

5.5 	For that, the applicant has not received any order of release till filing of 

this application and none of the representation of the applicant was 

considered by the respondents. 

5.6 For that, applicant submitted representation on 25.02.05 praying for 

- 	modification/cancellation of his transfer and posting order dated 25.02.05 

and to post him at any station at Agartala has not been considered. 

Details of remedies exhausted. 

That the applicant declares that he has exhausted all the remedies, 

available to and there is no other alternative remedy than to file this 

application. 

Matte's not previously filed or pending with any other Cou,t 

The applicant further declares that he had not previously filed any 

application, Writ Petition or Snit before any Court or any other Authority 

or any  other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 

before any of them. 

S. 	Relief (s) sought for. 

Under the facts and drcwnstances stated above, the applicant humbly 

prays that Your Lordsbips be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

cJ2 QL*i 
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why the relief (s) sought for in this application shall not be granted and on 

perusal of the records and alter hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

.i That the Hon'hle Tribunal be pleased to set aside and quash impugned 
order of transfer and posting order bearing Memo No:- B1/GNLJ2004 

dated 30.12.2004 (Annexure-5) in respect of the present applicant and 

further be pleased to direct the respondents to modify the transfer and 

posting order dated 30.12.04, by passing an appropriate order, 

transferring the applicant in any of the office at Agartala. 

8.2 Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and propei. 

9. 	Interim order pnwed for .  

During pendency of the application, the applicant prays for the following 
interim relief: — 

9.1 That the Hon'ble Tribunal be pleased to stay the operation of impugned 

order of transfer and posting bearing Memo No: - B1/GNL/2004 dated 

30.12.2004 (Aimexure- 5) in respect of the present applicant and further be 

pleased to allow the applicant to continue in the present place of posting 
till disposal of the case. 

10 

11. Particulars of the I.P.O 
1) LP.O No. 
II) Date of issue 

 Issued from 
 Payable at 

12. list of enclosures: 
As given in the index. 

)ir 
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VERIFICATION 

• I, Shri Manash Bhattacharjee, S/o- Shri Madhusudan Bhattachaqee, aged 

about 32 years, working as Postal Assistant, in the office of the Melaghar 

Sub Post Office, West Tripura, Tripura, do hereby verify that the 

statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge 

and those made in Paragraph 5 are true to my legal advice and I have not 

• 	suppressed any material fact. 

And I sign this verification on this the 3.1ay of August, 2005. 



DEPARTMENT OF 	;ST:, N1)IA 
OFFiCE OF, THE DIRECTOR POSTA!. SERVi :1S T} 	URA STATE: ACAJtTALA-7 99001 

Dated at Agartala, the 2.2nd August,2.0Ol 

The folloving transfer ad psing order.s ar issued to.. have 

iinimedjte effect in the interest of 	rvice. 

Sb. Narayan C akraba r ty, Si4 • Ri n : hazar S .0. i s I r ans £ erred 
otd as SPM,Kunjin S .0. vice :iit 	Khel a Chtkrabirty, SPM ,Kunjaj)an 

wh w LI retire on superannujt in Ci 	i . LOl(a/n' • Sb. Char,brty vi H 
b' :'iieved under office arrangeweIii &. j(;in 
( f/n) 	

as SUi Kunahari S.O.on 1.9.01 

Sb. Raj Chaiidra 1)ebrma P./Rni rhazar S. 0. will i.ork as SPtA/ Rn1rI)zar S.0. until further order. 

1  N y 0, F, CN. Diy 	ransfeirej ad 
£1.5 PA/Rani rbazai . He v i 1 1 be 	eyed i.uder off 'e a'r ugernent. 

Shxi Manash I3hat tachoije.c. .P./Agai' tala 1.O. (now on leave) on 
will join as PA/Malagliar S.O.vjce Sint. Prarna Chakrabarty tfan.ferred. 

5. 	Sntt. Prawa CIiakrabar1y,p./Me 	har 5.0. is transrerrc1 and 
posted as PA/Agt .O.N .G.C. vi ce Snit . Hant i Chakrabar ty ,PA/Agt .ONGC. 
Suit. Prarna ChakrabLJ. ty will nt be ent it Cd to any TA/TP as the transfer is made at her 'own recTuest.S) 	wiN be 'eJved under office arranejnent. 

6 . 	Suit . l3as an t i Cha k r a ,az t 	e I i nçe i ; h i n 	he 	hn re of P . A. Wi 1 assume the charge of SP . .. t .0. .C. C . r 	tv i v ShyM. Shome SPM ,At ONGC transfer L. ed 

7. 	Shri M.SI1OJUe,SPMAgt0;..(. 	.o, i; transferred arid posted asP.APS 	 S!n. '.. t. Karmai:ar transferrpd. 

Suit Sumjta Karmakar,p,t,DPS OIfice.,art.ia is 
ed a 	pti 	+... 

Sh. Prakriti Office,Agartala is HPQ3ted as A/R.K.PUP H.O•.agajnst existing vacancy. 

transferred and 

transferred and 

Con t d ...... P- 2 

7 

4 '  
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Sh. Ni rmal.endu I yP;/A;.r t a! a H .0. on deput at ion t 	Dhal e s w a r 

.0. is transferred and posted as l'A/DPS 0ffice,Aarti1a. 

Sh. Partha Chakrabarty,PA,DPS Office,Agartala H.D.is transfer 
t & posted as PA VSAT opci'atoi' cuni System Manager VSAT Station,Agartala 

li.O.vice Smt.Jaba Bhattacherj.ee who will remain attach to Agartala 11.0. 

0 

( TrisHaljit Sethi ) 
Director Potalei'vices, 

Agar t a I a-799001 

Copy to:- 

1-2) The PM,Agartal:/R.K.F.ir H.O. for iiif.rmation and n/a. 

3-7) The .SPMRanirbizar/ Kir:jaban /Melaghr /At.O.N.G.C./ 
13 i s ha I g a r h S . C  

Officials concernej. 

19-29) P/F of the officials. 

.30) The Budget E3r'ànchDPS Office,Agartala. 

31) 0/C; 	 • 	 - 

32-36.) Spares. 	 • 

Director Postal Services, 
Agar tala-7 99001 

. 	 I 

j N 
/ 
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The Chief Post,uast.1 (eneial (stall) 
No it ii I:aslerri (i FCIC. 

Shi$loiig -  1. 

(lir(!ticli Ploper channel) 

Sub: - tin fliJi 	
thL!JjijIj Ioslofli(e in 	itala town on Ii uman iia F18u L01 ,0 1111d 

ReSl)ccIed Su. 

With profound regards. I bez to lay the tolIow;rii miserable l'acts L)efore your 
k ndscl I for your very sympathetic and favourable Consideration for redress 

I hat S ir , l am it Postal Asstt. work in in NIeIailiar S . 0 kr the last 2 cars My family nicml)crs like my parents are resi(limi g  at our hoiiie in Agartala town 
2i Mv tither in recent past has un(lcrttone in a ma;or operation in Ii is spinal cord to gel 

rid hum the acute pam in his spinal cord and allied discomforts. But it results 
permanent invalidness of my father conipelliii hi mi to he in bed ridden and unable to IiiO\ C. 

\ lv mother, due to my severe mis tom tune has been suh1rimig h ont li(al disease of 
(alicer At this fl nient she is iii kolkata and undergoiiw medical treatment. 
My lone younger brother who went with my father for spinal cord Operation in kolkata (fied 1011OWing a l3rain Sroke on the ery day of my father's operation at the aue of 22 years only. I am the lone child of my parents at present 
in our,  A artala residence my parents need constant service care from mc to 
Stmr i e, but I am unable to look atler them since I have to stay at my present place of 
postili zo,  at Melaghar. 

I donut like to make it lengthy but I like to the 11thmer iii you for 'otii' itidmejous omder to transfer me 11omn Mclahar S . O. ollice to any post oflice iii an aroti mid Agartala town considerin mmiv miserable fict stated above so that I can he able 
seive immy parents in lb is last days 

I shall be evcrgrateful for your kind sympathetic order .  

l)atccl:- 23" 01 September 2003. o t.  

Nvlaiiashi i3hat taclia rice) 	2 fJ 
P A. Melaghar S 0. 

Irmpura ( v) 

'JY 
I 



DEPARTMENT OF POSTS INDIA 
UFi1C& UF TH ckUEF 'PT MA.5TER GENLRALo N.E. CIRC, 

SHILLO! $ 

- 

NO. Staff/I 54-.9/20OJ 
	

Dated at Shillcz*çj the 28.10.2003 0  

TO 

The Director of Postal services, 
Agartaja Division, /iigartala, 

ub s- Prayer for transfer of Shri Mash Bhattacharjee. PA. 
Meiagarh SoPoQe to any place at Agartala on humanitarian 
ground, 

I sin directed to refer to ths office letter of even No, 

dated 23.1092002 and to request you to ki.ndly consiAer the case 

as the official has aLready cozn4eted 2 years of service at the 
present place of pce t iJbg as de8 ired by the CPH. 

( LRQ HJ.WEft ) 
Att. Director (staff) 

For Chief Postmaster General 
N.E. Circle s  bhillo , 



-j1 

DEPARTMENT OF POST3: INDIA 
0/0 THE DIRECTOR POSTAL SERVICES - AGiW TALA 

To 
Sri Maniuth Bhattarchaijee 
PA, MelagharS.O. 

No—B-5S3fPtII 	 Dated at Agartalathe 1 July'04 

Subjtct - 1tegndiug trani1r 

Inviting reforenc to your repre iitjo dded 23-6-04 regarding tranrrfci 
to any placo at Agitala it ha 	en iu ui ated by C.OJSh illong that your 
cane will be conkred td.10r cotnpkiion of tenure at the pL'eflnt office. 

Dy. Supr., 
0/0 'Ilie Dhecte PoaI Secvices 

]npura . .6 - AutnI:t 



---- —4---- ----- .- - 
SPM Sckvrkite . 

SPM S )namUra 

SO. 	JSO. 
-- - - 

PA R K ur 1() PA Bi halgarh 
so 

0.  PA Bij "g~a P A 
SO. ....... '7  

- 

SO.. 
I.. 

Project SO . 

PARK. Pur i 

no:' 

SPM j3umati . 

Prot SO;/ 

PA Aai131a HO. 

.8Pv1 1dJiaugar 

4 9  
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II 

DEPAJTMENT OF POJ'S: 1L11A 

0/0 'i'FIE D!REC1'(Ji 1OS'1AL SERVICES: 1!1UPUft\ STA'JT 
AG'\.RTAL\- 'i9;ooi. 

	DOC 

Mtiio No: -fl IIGN 1,12004 	 Datid at A 	;tt1a, the 
30th 

The following transFer and posting order irc ksud in the iiterest of servicC to have 

immediate effect. 	) 
• crnarks. 

11C Sri 1. ,I llpada Kar 
iransfcrrcd.  

On being rçlicved by Sn 

Si.No NaivteofOfliCials_ 
Sri Krishna Cli Dcy 

Sri Kalipada Kar 

Sri i-late Krishna Das 

TTincsh Debbarma 

Shiba Prasad 
I Bhowmik. 

ri Sri I-iaripada l3hadra 

Sri 1\'lanash 13haltaclierjcc 

- II 
8. 	Sn Saniar Saha 

Ijulal ])ebn;Uhi  

jpiesentPtt. Postcd t) 
PA, Agartala 	fliIrnanani 
110 	 SO. 
1: 1a rudaH0 

Jrnarh.S)I 
SPM.SonaxitWa fli.1kcrh0tC 

:SO 
\1icc Sri 1)i11cs11 
Debbarnia translclTCd. 

lic will be rclicvcd on 

On being riicvcd by " ri  

1)as.  

\1 iC Sri Haripada 
1.3hadia transferred. lie 
vjhl be rchevcd on O".. 

iiWbcrcUeved1Y 
Sri Shiba Prasad 
131 iowi n i1. 
Vice Sri Samar S-.'- 

I 1ans1cn'd. He v, Ii 

;chie\'cd 1\ Fi In 

Bhadra. 
lie Nvill be ichicvcu 011 

Vice SiiNai :ndra 
Ch.Das transfcii ed. 1 k 

:ihl lie i chievcd on 0/A 

Viec SliMitta 
TraliSi CITCd. lie v,11 be 
iChCVC(l by Sri Dcbnath. 
Viec Sri J 13 Rudia Paul 
on dcj,ulatioll at 

I3ishalgaliL SOs 
tr;isfcncd at Agarlala 

Paul is not eniit1cd I 
jj) as trartsjc'r is at 

ct1ticst. 7 

will be rclicvc 
(l1 ( 

Sri Narendra Cli. Das 	.SPM 	. .. ;;. 	SPMKakrab3H 

Radhanagar 	SO. 

Sri Sla M I5PM KakI 	51' 
SO 	': 

t Cotit SO. 

Sri J B Rutha 

deputation 
'a  i 

I.J.  ]l . / 

	

13 	 \1i n d 	 p Ai-ta1z 	PA RKPur IR 

jUO. 



PA Ata1:,  PA A giala HO - Shc will Ie rclievc(l on .S cctt. SC) 

12 A Aaiia1a 
;--:. 

Nag.ir 
._ 

He will he ielivcj o 
F .OnSo b 

j 
0/A. 

I' A 	1L 	ri 	la SPI4 libair 

ri,  
so:

uatiot on 
31.3.05: Sri Salia will 

Sint. 	 liakraborty 

17, 	ISriSubjsh 

Is 	ri r'iacju Sudhan Dhai 

ppp
,--.-- .- 	 JW 

) P\AI'11i,laJl() 	\VJIiJ) 

u1 hci mt. Sildia l);'upta 	l',\ A gatiI.i 	PA A ;;a1a 	\'icc Sffl. l3isiu,u 110 	 Scctt. SO 	Ch.thabory Ir,1nsfcd 
1...:HI. 	,. 

I 	

fl 0 	
pOitivci'. (J1 

I l\Ctii D s, 	 I' 	 SP VkLcrJ)ul 	On bc!n IL 1i 	d LL.C(;i1Cle 	5.0  I  PIT 	 S. 0. 	

ECo cgij 
1 0  

31 ri anft 
his re 

i Nani Gopal IJas. PA 	cJ;th SU ili iaic o r t1c cII;ugc as  SI' ' iclu Ii 
So Locn Sii SanEinloy C11r)oc or 3] /1/05 k'n) posiyeJy as he is oin to FCtii C ('11 

on the same 

IS POSmIIStcl Agaria I -IC) is req1eI to deputc oc mcit Ilaycipur 
(J to relieve Sri.Sanij 

 

J)ii ccior I ostal si- , ic, 
I. 
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41, Hazra Road, Kolkata - 700 01-9 Phone 
2474-1820/1821 / 4455 / 446 .-... 	... 	.--•••- 	-- ..

-.. 	-- 

PaQ -No. 1 of 2 Report No. 	H3DDj 	Printed on :Saturday, AuQLISt 3, 2Di: 

Code 	:Hi,' 	Name: SNGIrj 	ATTICHARY 	Be:.: 	:Ferna 1 e 	 '52 Ref. Dcc tc)r: sEK:H 	cI-I:RBoRTy 
= ============= ========= = r ==== ==== ========== ======= ==== 

=Cn== 

REPORT ON HISTOLOGY 

B - 1 74 D / D 

SPECIMEN 	 : 	1opsy from non—healing ulcer right cheek. 

c3R09s 	
: Small soft tissue piece, all embedded. / 

MICRO 	 : 	Serial section e::arnlned. 

Section ShOWS features of 
infiltratinci focail y -s' Quamous Cell carc:noina.  
Dense inflammatory cell infiltration and superticial 
mucosaj Lllceratlon Oresent 

t1oderaiIy difternt1atpd infiltrating localLy 
squamQ,s cell carcinoma 

* c- I
i 	

- 

	

uC., and b1oc 	provided 

I-kfl' 
MDDS,MLI (liI j .DNO,.DR.CP LU 

CH1L:. CF FATHQLOGy 

P r p a r e d 	' :- 	: l 

Quadra Medical Services Pvi. Ltd. 

Di . 	NiJI- 	-. 	. 	LiUL Ei 
t1Lii-3, 	riD  

Regd. Oflice :41, Hazra Road, Kolkata-700 019 
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Attendance Card 

N. IL S. MEDICAL COLLEGE hOSPITALS 
DepartrTent of R3diolhc;acy 

KOLKATA-14 

- 

..._ ... 

Date of 1st Attend a ................ _.•.• 

tttct iI 

( 	) 
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The Calcutta Medica' Research institute In assIsta/ie with 

7/2 DIAMOND HARBOUR ROAD KOLKATA-700027 The 	Cleveland Clinic 

453 - 7700. 	45. - 2674. 	FAX 	(033) 4513.7Rflfl Foindnjon 
DiSCHARGE 	SUMMARY 	. CERTIFICATE Cleveland, Ohio, USA 

PAENT 
~4w6j7P 	& )IYf T(/]AJL& AGE, SEX, REUGIO 

ADDRESS j) o 	BcP- 	,c 	rAL-I Pj 

fl typ OCCUPATION 

DOOR REF. NO. 
OOGTOfl.iNCHARGE 2 

!12/13Jpf WARD BEDNO. 

DATE OF 
ADMISSIOM 	 OPERATION 	!b. 	

DATE OF 	
' 31Li 
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 .............................. 
CONDITION AT DISCHARGE 	 CURED/IMPROVED/DISCHARGED ON REQUEST 

/ "Iii 14k —. 
('Vv- lZ 

 
•1' / 	'. 	 (> 'c'.J 

', 	 ,, 	 .L' ., 	. / ,. 	', 	 Rei1nt Doctor 
S  N 13 —To be ;rrec1 in Tripict, Oriqinal copy o be lia.Jcd over to the pa1ient/prty and dupIicate/Ir;pljie to 

Ge a1tacle(l With Patien t 's case docurnentz. 	'..R 1, ....k  

200x1 	51' PadS 11-02 SC  
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(2) 

Treatment 

2,1 

(3) 

. 1 ic a I ic nI 
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• 	Re. iI. 

TICKET FOR OPD PATIENTS 

2' j UL  
No. I 04471 16 	Dateoflssue..................................  

).J.N.............HOSPIT L 

Nime ........ r 	.kL.(:I\Li .... ..f-' ...IXL3JL)...  

Agc.. 	 Sex ..... ..................... 

Discase............................................................................................... 
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CETP 
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ILI 

MR MADHU SUDAN BHATTACHARYA 
	

57 YEARS 	 2001 2000 

DR (PROF) B MAITI 

M R I OF CERVICAL SPINE 

HISTORY 

	

Tingling in all 4 limbs 	2 months. FaIl 1 month back 

PARAMETERS 

Turbo spin echo Ti, 	T2, 	proton density weighted and gradient echo sagittal 
sections of the cervical spine followed by TSE Ti weighted coronal and flash T2 
weighted transverse sections with slice thickness of 4mm, 

FINDINGS 

Cervical vertebrae reveal normal height, alignment and marrow signals except U.r 
degenerative changes in 05, 06 & C7 with a Schmorl's node in 05. 

Inter-vertebral discs show evidence of dessication with anterior and posterior disc 
herniations at 05-C6 & 06-07. The posterior disc herniations are compressing the 
thecal sac and cord. Ligamentum flavum thickening is also seen at these levels 
with compression 'on the thecal sac. Small posterior disc bulge at 03-04 IS 

indenting the thecal sac without significant cord compression. Cervical cord shows 
normal signal characteristics. 

Neural forarnina show normal appearance. 	No abnor. .ah 	pre-vertebral or 
paravertebral soft tissue mass is seen. AP diameters of the cervical spinal canal 
at the level of inter vertebral discs are: 

02-03 	- 	 1.2cm. 
03-04 	- 	 1.0 cm. 
04-05 	- 	 1.0cm. 
05-06 	- 	 0.8 cm. 
C6C7 	- 	 0.8 cm. 
07-Di 	 - 	 1.1 cm. 

Coritd........ 



+ 

28.07.2000 MR M S BHATTACHARYA (MRI OF CERVICAL SPINE) 

IMPRESSION 

The above findings are suggestive of degenerative changes in the cervical spine 
with posterior disc hemiation and ligamentum flavum thickening at C5-C6 & C6-C7 

compressing he thecal saá and cord with secondary central canal stenosis 
Small posterior disc bulge at C3-C4 is noted without significant cord compression 
Cervical cord shows normal signal characteristics. 

Suggested clinical correlation & further investigations if clinically indicated 

DRSKUNDU MD 
	

DR S k SHARMA MD 



+ 
A L:I1 	I • .ul 

FA 

MR M S BHATTACHARYA 
	

(MRI OF CERVICAL SPINE) 	2807.2000 

I MPRESION 

The above findings are suggestive of degenerative changes in the cervical spine 
with posterior disc hemiation and ligamentum flavum thickening at 05-06 & C6-C7 

compressing thethecal sac and cord with secondary central canal stenosis 
Small posterior disc bulge at 03-04 is noted without significant cord compression 
Cervical cord shows normal signal characteristics. 

Suggested clinical correlation & further investigations if clinically indicated 

I! 
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DRSKUNDU MD 
	

DR S K SHARMA MD 
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- 	I tie, Uliuctot l'ut ul Seivlin' 

- 	Iripura Stain, Aqaitala. 

pro pet ch a unet 
- 	-..- - 

Sub: Prayer for modification of trauser order vb memo no : B IIGNU2tiU4 

any pluco at Aqartftlfl on hri anital an qrniiud. 

/ 

00  4 

Ujted: 30 .12.04 to 

0g1jtnl Sir, 

with 11101oufld re 	
beg to tty the loflovvinhj miserable lads I)po;e yorn kindwil lot your 

symp athett c and I ;:;VOUI able tonsidet at ion lot reth es s 

That sir, I was apointn(l as Postal Assistant under IJept. of Posts in the year ,Jan. 2000. 

(Anextno I) 
After completion pf ne & a hal y(arS of service at A niula, I was tiritislinied to Moluijiun Suit Pusi 

01 Itco to It 8115101 I iss Pr nIno I. lrnkrnhoi ly as thn tronsler was matte a! her (IWO request i tiOth ol tis 

were apruinted at the smite time. (Anexuie-2) 
Thut sir, I have been workinq as Postal Assistant, Melaghar SuIt. Post 011ice lot the lust 

thren and halt yeats. 
That sir, I have bent again tr uilrid to omati P10ject Sub. Post (It lice vide Memo no: Ui! 

GNL!2004. 	xn'o3) 

U. 	That sir, hl 
ntothr has been suffering from the fatal disease of 1attcer & has undergone 

surgery fur the same & sn is uruter foflowup tnalI1ien( at t(nlknta & she has to go to 
Kulkula every three months for Ucatmeut and now she is itedrittilen. (Anexwe 4,i,GI 

That sir, my father is sufferiag from S!iflndylitiC Myaeolopath'I & has undergone surgery 
& now he is heriddtm & s imahln to do his day In rtay work without the help of others: 

UAnexw n 7,11,91 
That sir, I have Inst my ynrinjer brother due to Brain Stroke. 

That sir, I had' praynd to the respectort C.P.M.0. fluted 209103 to consider my case on 

humanitarian ground to kindy post me to any place at Apart ata dun to the illoesSCS of toy 

parentS & he had consideted my case vide iCttQt no : Stall! 1 53-912001 dl iL 28! 10(2003. But 

sir unfortU8tY I did not oct any relief alter that ,ilso. So again I prayed to the tspected 
C.M.G. & it wa intimated to me that my case will be considered alter completion of tenure 

at the Prestlilt p1:1Cc of Fos ing. (Aunxuro 10,111 
That sir, the tilac 'Micro I hive been translerreti iei;eutly i.e. tonrrnti Project sub. Post Of lice, 

is a reroute placi anti there is rio indicl facilities available for the treatnient required br 

my parents. 
That sir, now I cur the oul son of my parents & ' hnt!i of them 

	

	 there is are hr'rinidrlelt &  

nono to look all e them except me. 
On the above facts and circr,mStanCCS may I therefore pay to nut qoodIl to kindly 

modify the atom :aid transl - r order and to change the plat:e of pislilIp In airy place at Aqartula 

on hulilanitarian ground so that I can look alter Piy ailing as well 8S distreSSed painnits it 

these last days. 
I shall tenain over grateful to you for this act of kirrdire. 

Vig 	 J 
1ou 	lcitt1luIIy, 

--------/ I 	•-3 	i. 
(l1inastL flEittCtit) 

P.A. , Metaghur. Sub Post Office. 


